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Original Appl1cati n NOl 375 ar 1992
S.K.Dixit •••••••• Applicant ••

Varsus
thers.
WITH

Original Applicati n No; 376 af 1992
P.K.Ouba, •••••••• Applicants.

Union of India 6. • •••••••

Versus
Union of India & ere.

WITH
Original Application Na: 460 af 1992
M.K.Vya~ •••••••• Applicant~.

••• • •• •• Respondants.

Versus
Union of India & ethers

WITH
Original Applicati n Na: 461 .r 1992
V.K.Katra •••••••• Applicants.

Union .f India &
Versus
thers
WITH"

Original Applicati n No:
OW'P.KuehlJvaha

Vareus
Unian of India & athers

UITH
Original Applicatian N :

A.K.Srivastava

•••••••• Respondents.

• •• • • • • • Rasp ndents

462 Gr 1992
• ••••••• Applicants.

• • • •• • •• Respondants.

463 af 1992
·...~... Applicants.

Varsus
Union sf India & athers

WITH
Original Applicatian Na: 464 af 1992
B.V.Galvalkar •••••••• Applicants.

• ••••••• Respcndante.

Varsus
Un!.n ar India & athers

WITH
Original Application No: 465 af 1992
Smt. H.L.Khalri •••••••• Applicants.

• ••••••• Ras pondan t.s,

Versus
Union of India & .thers

WITH
Original Application Ni: 466 af 1992
Harish Kumar •••••••• Applicants".

Varsus
Union of India & others

WITH

• ••••• • • Respondants.

•••••••• Respendante.



Ori9in~ Appllc~tion N
S.K.Shukla

467 .r 1992

• ••••••• Applic n t e ,
••V reus

Un! n of India & .there
I TH

Cri9in~1 kpplic.tion N : 468 cf 1992

Surendra Kumar •••••••• Applicants.
Ver~ul5

Union of India & .thers
I~ WITH

!/Original Application N :
O. B .l"Iagha

Versus
t he r s

WITH
Original Application NO:
A.8.Khanw~lk.r

l..Jnicnof Indi_ &

Versue
Uni n .f India & .there

m\I I TH'

Original Application No:
S.K.Bhatta·

V.rsus
there

WITH
Original Application N.:
S.R.Singh

Uni n .r Incia &

V.reus
Unien of India & othere

WITH
Original Applic.tion No:
R.P.Gupta

V.rsus
Union of India & .th.rs

WITH
Original Applicati n No:
R.K.r.wari

Versus
Uni.n .f India & .thers

WITH

• • •••• • •

• •••••••

469 .r 1992

• •••••••

• • • • • • ••

470 Df 1992

• •• •• •• •

•• • • •• • •

471 of 1992

• •••••••

• •••••••

472 of 1992

• •••••••

R.ep.ndent~.

R s penue nt a ,

Applic~nte.

Respondents.

Applicants.

Respondents.

Applic~nts.

Applicants.

••••••••. R.spond.nts.

473 if 1992

• •••••••

• • • •• •• •

474 .r 1992

• •• • • •••

Applicant~.

R.spond.nts.

App lica nts •

•••••••• R~8p.nd.nts.



Or'19in81 Appli ca t.leo. N.: .:S74.• r '992
,.. t ' i'L.'· ~"'''''I

T.*'rMs~ra
f.: ,. •. "'"- . Applica nte

V.rsu!
Uni.n ..•r India & .th.r~

"
.••• ~, ••• R. p.n••nt~

Hon'bl. Mr. Justic. U.C.Srivastava, V.C.
Hon'bl. Mr. K,Obayya. M.mber-A

(By Hon'ble Mr. Justice, U.C.Srivastava, V.C.)
Shri C.P.Srivastava hae put in app.arance

in thi. case ana haD praye~ for disposal of the
cas.. The learne. counsel for the respon.ente
Shri P.Mathur prays ror time to fila Count l'

Affidavit. It i. not necesssry to grant time
for the .ame ••• imilar .atter ha. be.n dispo ••d
or by-the Bombay Bench and as well a. Allahabad
Bench. Ther.fore, the prayer or the l.arned
counsal for the re.pondents is refu.ed and the
case ie being decided by hearing the counseb for
the partie •• ,

.~

2. In this case, attar hearing, we are of the
opinion that,the judge.ent which 1•• elivered .t
Bo.bay anW which has b••n followed here at
Allahabad ~ill hold gooa. The applicant appeare.
in a written test of Offic•.Clerk in re.ponse t.
an advertise.ent issue. by the Railway Service
Cammlssion~Bo.bay. The .xamination took plac.
at variou8 centres, the ap'plicant W.8 declare.
succes8ful in the written test and called for

- I

interview. The applicant was declared ~uccessful
in the .election for the poat of Office Clerk.

CommissionThe Railway servlceA Bombay informed the applicant
that hi. name hae been sent to the Central
Railways for appointment as Offica Clerk. After
watting for 8 considerable period when ·the
applicant did not get appointment, the applicant
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approached the authorities and yaa told that certain
-enquiries in the irregularitie! which took place

are going on and he should weit fer seme time more.
Lateron, a fresh liat WS6 publiahld on_21.1_.1986
in the In.ian £xpree and the name -
of the applicant did not figure in the list. He
represented against the same, but after failino to
get any response a Ilgal notice was .ent ana there-
erter this application wae filed before thie Tribunal-
with 8 prayer that the respondents may be directed
to offer appointment to him on the post of Office
Clerk or upon any other equivellent post on the
baai, of niB re.ult as declared by the Railway
service commission.

-,

3. In the wrItten eta~ement riled by the
re.pondents it has been stated that tha cau'~ of
action arose and examination·.'wa.conducted by tha
RaIlway Recruitment Board, So.bay and aa .uch in no

ad"!nia tratien.
case the pre.ant petition is cognizable by thel

In th.- vigilance anquiry certain te.pering were 'ound with
the ra.ul t the applicant' a nalll was dropped and ..- .
that'a ~h~, he was not given appoint.ant. In casa,
hie appoint.ant would hava baan givan, a communica.
tion woula have bean .ada. Un.oubtedly, ~~ I

hes . I•••~~. the persoA/paasad tha axa.ination, ha or aha,
as the case may be, and the result declare. than
the applicant should not have been dropped without
any valId reason. If there wasaoml roul play in
tha inclusion or his name, obviously, tha applicant
was to bl givan an opportunity or he shoul. hava
been apprised of the neclsssry facts to enable hi.
to submit reply and meet anything which ~a8 against
him. But on the basi. of the Vigilance Enquiry,
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tha applicant .hould not have baen daprived fro.
tha appDint.ant in which ha baca •• antitlad aoainst
on. of the vacancies which was advertised. No
person,should ba deprived of hia rights which
accruad Dr which nacassarily will accrue on account
of tha foul play by th~ authoritias unles8 he i.
nDt guilty or ha.was not givan an opportunity of
haar ing. A·c.cDrdingly,tha application i. allDwad

,

and the respondents ara directed to hold an anquiry
into the .attar ae.aciating tbe applicant with tha
sa.a and in ca•• no foul play on hi. part.:1.,.teuntl
tha applicant .heuld not hava baen deprivad of hie
appaint.ant because 80.eona ha. be.n foun~ guilty.
The enquiry ah.uld be campl.ted within three .anth. I

fro. tha data of ca.MUnlcatien .•f this ordar. In I
cae., the entire axamination hae b.an cancallad ana I,
non. of thosa who appearad in tha exaMination got
the appointment ~han the applicant will have na
caa. of hie appoint.ant •. But in ca,a, ao.e
appoint.ante have baan ude and avary cas. haa to
ba decided on marita aa indicatad above, tha anquirJ
abeutth. applican~ts case may ba mada within
thr.a .onths tra. the ~ata Df c••municat1en of th1al
order. 1n5c8ea, ea. 0' the pareone -,ra required I
to appear in Viva-Voce te.t and thair written I

- I

.examination is accepted; but has not bean cancellad I.
thay may appear in tha Viva-Voce axamination.
This is a part of tha .alection itsslf an~ incase
thay succeed their re.ult may ba declered an.
they may ba oivan appoint_ent accordingly.
Tha application stands disposed with thase
directions. No order as.to costa.

•• ~ I • •• • •• Contd/- 4
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Copy f the juag •••nt ahall ba placed on avery
ril.~

/
o

Allahabad Dated: 9.2.1993
(JU)

'\ ..


